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The issue of reconstitution of Marathwada Statutory Development Board

DR. BHAGWAT KARAD (Maharashtra): Sir, the Constitution of India has, during its
formation and various instances appreciated the need for targeted development
activities in various regions of India. Thereby, Article 371 provided various States with
the mandate to establish Statutory Development Boards. Through the hon. Governor,
the State of Maharashtra has thus received the special responsibility of establishing
the Marathwada, Vidharbha and Rest of Maharashtra Development Boards,
respectively.

Established in 1994, these Boards undertook significant contribution towards
development of the regions. Their work encompassed areas including MSME growth,
investment boost and other infrastructure-related activities.

However, unfortunately, these Boards have not been functioning since June
2020. Through you, | seek to highlight before the House that these Boards undertake
an extremely crucial function of ensuring equitable development across the regions. |
belong to the region of Marathwada and had...

MR. DEPUTY CHAIRMAN: Please follow the text strictly.

DR. BHAGWAT KARAD: ...witnessed firsthand, the impact of these Development
Boards on ground. Thus, | seek to stress upon the urgency with which these Boards
must be reconstituted to benefit the people of Marathwada, Vidharbha and other
regions.

The Government has highlighted the importance of Sabka Saath and Sabka
Vikas, under the leadership of hon. Prime Minister Shri Narendra Modiji. The Statutory
Development Boards will play an extremely important role in development in ensuring
the same.
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DR. BHAGWAT KARAD: Sir, | urge the Government to take positive steps in this
direction.
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MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with
the Special Mention raised by the hon. Member, Dr. Bhagwat Karad: Shri Dhananjay

Bhimrao Mahadik (Maharashtra) and Dr. Sasmit Patra (Odisha).
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Concern over abuse of elders
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MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with
the Special Mention raised by the hon. Member, Shri Sanjay Singh: Shrimati Sulata
Deo (Odisha), Dr. Sasmit Patra (Odisha), Shri A. A. Rahim (Kerala), Shri Sandosh
Kumar P (Kerala), Shri Haris Beeran (Kerala), Dr. John Brittas (Kerala), Dr. V.
Sivadasan (Kerala), Shri Sant Balbir Singh (Punjab), Shri P. Wilson (Tamil Nadu),
Shri M. Mohamed Abdulla (Tamil Nadu), Shri R. Girirajan (Tamil Nadu) and Dr.
Kanimozhi NVN Somu (Tamil Nadu).

Demand for making tourism management simple and effective by using technology
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